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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' ‘ AT HYDERASAD'

9

0,A, No. 1634/93. Dt.of ODecision ¢ 15.11.94.

! 1. D. Ranga Reddy ‘
2. P. Pydithalli : » .
. 7 3. G. Appalaswamy -
4. B,Simhechalem . o
S¢ C. Pydiraj: o
6. D. Dangsh _
7. N, Appild .o Applicents.__ . -

Vs

1. Secretary,Ministry of Dofencé;
Govt. of India, South Black,
pxa, P.0., ..8vW Delhi,
2. The Flag office*%ommaqdiﬁ,—in-chief. , _ -
HQRS, Ngyal Base, PO.. ’
Visakhapatnas,
3. The General Mansgsr,

N.AR.D.Post office,

vi sakhapatnam, .. Raspondants,

Counsel for the Applicant  _#"fr. P.5.N. Murthy

counssl Por the Respondents : Pr. V. ghimanna, Addl.CGSC,

.CORAM:

THE HON'BLE SHRI A,8, GORTHI : MEMBER (ADMN.)
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Copy to:-

South’

1. Secrcta-yh Ministry of Osfwence, GoVt, of India,

Block, OHQ,P.0., Kew Oelhi,
2. The Flag Officar Comnandzng in-Chief, HQRS ,
Visakhapatnam. _ o o
3 The Genseral Manager, NaVal Armanent Depot. NeAGT P L
Office, Visakhapatnam,

Cne copy to Sri. 7.S,N.Murthy, advocate, 1-142, Susarla

w7

calony, szakhap.nnam-zg.
5. Ona copy to Sri. ' shimanna, Adcl. CGSC, CAT, Hyd.
6. OUOne copy to Library, CAT, Hyd. -
7« Cne spare copy. ’
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stepping up of their pay, The respondents éiate{ that

. as the-pay fixation of the 60 individuals was erreneous

there woﬁld be no juétification for stepping up of the
pay of the appliCaQ;s, At the sameé timé}the respondents
have stated that as insisted upon by the audit authorities
admi.ist tivé action tou recover the over payment made

to those who wr~e junior to the applicants is in hand,

ﬁ;.' From the afore-stated it wou;d be evident that
{f the over payment made to the juniors is recovered,
the appiiéant would have no case, If however, for any
reasond, administra;iJe or otherwise, the responderts
decide not to recover the overpayment from the juniors,

the case of the applicantrs ICG01ICS to be reconsicdered
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by the respondents so that the sezgkant anomaly _for
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which the applicants are not responsible, is eliminated.
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It is expeCted that the respond- ~ts shs¥t resolve this

issue keeping in view the aforesald observation,

5. The application is disposed of with the above

observa..onses No order as to COSsts,
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